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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 413 of 2023

IN THE MATTER OF:

Dr Sandeep Kumar Gupta.... Applicant
Versus
State of Haryana & Others ... Respondents

REJOINDER ON BEHALF OF THE APPLICANT TO THE
REPLYDATED 29.11.2023 FILED BY THE
RESPONDENT NO. 3

IT IS MOST RESPECTFULLY SHOWETH:

1. The applicant had filed the OA No. 413 of 2023 with humble
prayer for enquiry into fragrant violations of Solid Waste
Management rules, 2016 and violation of the guidelines
issued by the NGT, generation of fake reports being sent to
the statutory bodies by the Municipal Corporation, Hisar,
Haryana.

2. During the hearing dated 07.07.2023, the learned Tribunal

had called for a report from the Joint Committee consisting of
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Collector, Hisar and a representative from Haryana State
Pollution Control Board.

That the report was submitted by the joint Committee on
04.09.2023. In this report, the joint committee had
highlighted fragrant violations of the solid waste management
rules by the Municipal Corporation, Hisar.

That the matter was again heard by this Tribunal on
06.09.2023 wherein the following orders were passed:

The Joint Committee Report makes it clear that there is gross
violation on the part of the Municipal Corporation, Hisar.
Therefore, let notice be issued to Municipal Corporation,
Hisar with the direction that Commissioner, Municipal
Corporation, Hisar will appear through video conferencing
before the Tribunal on the next date of hearing to respond to
the report and the remedial measures.

In the meanwhile, let response/action taken report by
Municipal Corporation, Hisar be also filed”

That the Commissioner, Municipal Corporation, Hisar has
furnished the response/action taken report on 29.11.2023.
That this Tribunal during the hearing dated 30.11.2023 has
been kind enough to allow the complainant to file objection to
the report submitted by the Commissioner, Municipal
Corporation, Hisar within period of four weeks.

That the applicant has gone through the response/action
taken report furnished by the Commissioner, Municipal

Corporation, Hisar.
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That the respondents have claimed that the daily generation
of waste within Municipal Corporation Hisar is 180 MT and in
respect of 80 MT of waste generated from ward no. 1 to 10,
the waste treatment facility is available and remaining 100
MT of waste which is generated from ward no. 11 to 20, waste
the treatment facility is being created . The respondents have
claimed that door to door (collection, transportation and
processing) for ward No O1 to 10 has been resumed w.e.f.
10.11.2023 and processing plant as per SWM guidelines has
been set up at Village Dhandoor. The respondents have
claimed that 1,30,000/- MT of legacy waste has been
processed and the work was completed by 31.03.2023.
The applicant wishes to submit that false claims have been
made by the respondent namely the Commissioner, Municipal
Corporation, Hisar regarding the availability of the the waste
treatment facility for 80 MT, door to door (collection,
transportation and processing of waste) for ward No 01 to 10
and the claim of completion of processing of 1,30,000/- MT of
legacy waste by 31.03.2023.
The claim of processing of 80 MT daily is false in view of the

following facts:

a. The applicant is attaching some of the photographs
clicked during the month of December 2023, the perusal of
which would prove that the solid waste is not being processed
(as claimed) and is rather being burnt in an illegal manner at

the site. The photographs were clicked on 08.12.2023 and
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14.12.2023. It is worth mentioning that vide order dated 02nd
January, 2017, this tribunal in OA No. 199 of 2014 ordered as

under:

20. We specifically direct that there shall be complete
prohibition on open burning of waste on lands, including at
landfill sites. For each such incident or default, violators
including the project proponent, concessionaire, ULB, any
person or body responsible for such burning, shall be liable to
pay environmental compensation of Rs. 5,000/- (Rs. Five
Thousand only) in case of simple burning, while Rs. 25,000/ -
(Rs. Twenty-Five Thousand only) in case of bulk waste burning.
Environmental compensation shall be recovered as arrears of

land revenue by the competent authority in accordance with law

Thus the respondents are not only furnishing false reply to
this Tribunal but are also liable for environmental

compensation.
The photographs have been attached as Annexure-1.

b. That not only at the dump site, but even in the city area,
the solid waste is being burnt regularly and not being
processed. The applicant is attaching the photographs of some
of the sites as clicked on 01.12.2023. There is not a single day

when the solid waste is not burnt at the site.

The photographs have been attached as Annexure-2.
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c. That the applicant wants to furnish three photographs of
solid waste burning clicked on 15.11.2023, 16.11.2023 and
19.11.2023 and were sent to Mr Preetpal Singh, Joint
Commissioner, Municipal Corporation, Hisar by whatsapp on
his mobile Number 94162-96845 on 15.11.2023, 16.11.2023
and 19.11.2023 respectively. The undersigned continued to
remind the officer for many days by sending repeated
whatsapp messages, but no action was ever taken by him to
get the fires extinguished. Only on 20.11.2023 at about 1 PM,
the fire was extinguished. Thus for complete 5 days, the fire
continued to burn and emit huge smoke thus destroying the

local environment.
The photographs have been attached as Annexure-3.

d. That the respondents are only doing a drama of being
compliant organization which may be proven from a letter
dated 10.11.2023 issued by the Joint Commissioner,
Municipal Corporation, Hisar. It has been mentioned in the
letter that as NGT team will be visiting Hisar on 10.11.2023
and will stay for one week, all the concerned are directed to
ensure to get fire extinguished, if any found any. The
employees were also directed to ensure door to door collection
of garbage, road sweeping and lifting of garbage. It proves that
the orders issued on 10.11.2023 were meant to mislead the

NGT team.

The Letter dated 10.11.2023 has been attached as Annexure-
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4.
That the claim of completion of processing of 1,30,000/- MT of

legacy waste is false is view of the following facts:

A huge quantity of the legacy waste instead of being processed
was burnt. The applicant is attaching the photograph
uploaded on 29 October 2019 as Annexure S. This photo was
uploaded by another citizen on his facebook page. If needed,
the applicant can provide more photographs to prove that the

legacy waste instead of being processed was burnt.

A large quantity of legacy waste was buried at various sites
without processing. The applicant is submitting the
submitting the following coordinates of google maps for the
various sites where the legacy waste is buried without

processing.
29.196988, 75.661094
29.197052, 75.661036
29.19985, 75.689088
29.20044, 75.688376
29.200467, 75.688284
29.200447, 75.688405
29.200726, 75.688854

29.252992, 75.667216
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29.208381, 75.66695
29.208377, 75.66694
29.252992, 75.667216
29.245104, 75.663317

That the apathy of respondents is evident from the fact that no
action was taken on the complaints dated 02.10.2023 and 28
November 2023 wherein the complainat had pointed out that
the payment of an amount of Rs 5,65,75,255.00 has been
made illegally to M/S IND Sanitation Solutions Pvt Ltd for
processing of legacy waste at Dhandoor dump based on false
Inspection/visit report submitted by the third party
Consultancy Agency namely M/S Global Tech Enviro Experts
Private Limited, Bhubaneswar and based on false verification
carried out by the Municipal Officials. The copies of the

representations have been attached as Annexure 6 and 7.

That in the present application, this Honourable Tribunal had
called a report from the Joint Committee and the perusal of
the report shows that tender for installation of waste
processing plant is pending. The report says that no suitable
land has been provided to the agency till date by the
corporation for installation of machinery/ plant for processing
of waste. The report says that proper mechanism for solid
waste collection was not found and at the time of inspection, it

is observed that mixed solid waste is dumped at many places
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in Hisar City. The tractor trolleys are found lifting mixed solid
waste from satellite centers in the city. At the time of
inspection, it was found that the segregation of wet
(biodegradable), dry waste (non-biodegradable), and domestic
hazardous waste was not made properly as per Solid Waste
Management Rules, 2016 & transportation vehicle facility was
also not appropriate because vehicles are not having proper
compartments for different type of solid wastes & either the
vehicles number are not sufficient or they are not operating
regularly on daily basis because un-segregated solid waste
found dumped illegally at many places in the Hisar city at the
time of inspection. It is mentioned that at the time of
inspection, it is observed that Municipal Corporation, Hisar
was not complying with the Rule No. 15 of Solid Waste
Management Rules, 2016.

That the respondent Corporation has submitted a report dated
13.04.2023 to the Director, Urban Local Bodies, Haryana on
the subject ‘Regarding Submission of quarterly report for the
quarter of January 2023 to March 2023 in the matter OA No
606 of 2018 regarding compliance of solid waste management
rules-2016’. A copy of the said report has been attached
herewith as Annexure 8. Similar reports have been submitted
in the past also. As per this report, the Municipal
Corporation, Hisar has claimed that there is 100% door to
door collection of solid waste from Hisar, there is 90% source

segregation of solid waste and that the compartmentalization
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of vehicles has been done for wet and dry waste. The report
suggests that the segregated waste is taken to 7 processing
sites for further processing and then the solid waste is
dumped at dumpsite after segregation. The report says that
the residential area is bin free and 105 litter bins are installed
in the commercial areas and public places and that even at
litter bin sites in the commercial areas and public places
compartmentalization with color scheme has been done by MC
Hisar for wet and dry waste. The report further states that of
total of 180 TPD solid waste generated, 90 TPD of wet waste is
there of which 65 TPD is processed, 30 TPD of dry waste is
processed. The report says that there are 181 compost pits
provided for processing of wet waste. The report states that a
total of 26 garbage vulnerable points have been identified in
the city and that after elimination of garbage from these sites,
the Corporation converted these sites to wall paintings and

parks.

That this Tribunal in OA no. 606 of 2018 had issued various
directions on 10.01.2020 and in compliance of these orders
the Monitoring Committee constituted by the NGT submitted
its 7t report. This report submitted by the Monitoring
Committee at page 10-15 suggests that Municipal Council
Hisar has achieved 100%, target with regard to door to door
collection of solid waste, 100% target with regard to door to

door collection of solid waste and 100% target of sources
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segregation of solid waste. The relevant pages of the

report have been attached herewith as Annexure 9.

That the perusal of the reports submitted by the Municipal
Corporation Hisar to the NGT through Director Urban Local
Bodies and to the Monitoring Committee constituted by the
NGT in OA No 606 of 2018 and those submitted by the Joint
Committee consisting of Collector, Hisar and a representative
from Haryana State PCB constituted in the OA No 413 of 2023
clearly show that false reports were submitted by the
Corporation in OA No 606 of 2018 of NGT.

The Section 19(5) of the National Green Tribunal Act, 2010
says that all proceedings before the Tribunal shall be deemed
to be the judicial proceedings within the meaning of sections
193, 219 and 228 for the purposes of section 196 of the Indian
Penal Code (45 of 1860) and the Tribunal shall be deemed to
be a civil court for the purposes of section 195 and Chapter
XXVI of the Code of Criminal Procedure, 1973 (2 of 1974).

By furnishing false reports (which were perused by the
National Green Tribunal as true reports), the officials of the
Municipal Corporation, Hisar have not only committed a
criminal offence but have also carried out willful contempt of

the National Green Tribunal.

The complainant is of firm opinion that the matter was in the
notice of higher ups in Municipal Corporation, Hisar as the

news-items published prominently in various newspapers in

10
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April 2023 clearly mention that false reports were submitted to
the State Government and Central Government but no action
was taken in the matter. The copy of the two such news-items

has been attached as Annexure 10.

Lastly, it is submitted that the Applicant humbly prays before
this Honorable Tribunal to pass strict and stringent orders,
including but not limited to imposition of costs upon the
Respondent No. 3 for misleading this Commission by putting
up false statements but also for initiating contempt
proceedings for having submitted false reports in connection
with directions issued in OA no. 606 of 2018 of this Hon’ble

Tribunal.

The applicant humbly prays before this Honorable Tribunal to
constitute a high level enquiry committee to look into the
matter of omissions and commissions carried out by the

Respondent No. 3.

G

Sandeep Kumar Gupta
(Applicant)
House No 1722,

Sector 14, Hisar-125001

Filed on: 29.01.2024

11
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M Gma” Sandeep <0a413.ngt.skg@gmail.com>
Request for seeking enquiry into a serious matter

1 message

Sandeep <0a413.ngt.skg@gmail.com> Mon, Oct 2, 2023 at 9:56 PM

To: "emc.hisar1" <cmc.hisar1@gmail.com>, "Deputy Commissioner, Hisar" <dchsr@hry.nic.in>, dulbhry@gmail.com,
dulbhry@hry.nic.in

Sir/Madam,
At all the places at or points near to the below mentioned locations, the legacy waste amounting to lakhs of tonnes
has been dumped without segregation/processing. | am submitting the following coordinates of google maps

29.196988, 75.661094
29.197052, 75.661036
29.19985, 75.689088
29.20044, 75.688376
29.200467,75.688284
29.200447, 75.688405
29.200726,75.688854
29.252992, 75.667216
29.208381, 75.66695
29.208377, 75.66694
29.252992, 75.667216
29.245104, 75.663317

Thus, in reality, there is no processing of legacy waste and the agency to which the tender has been given by the
Municipal Corporation, Hisar has falsely claimed processing of this waste.

In the past, the Municipal Corporation, Hlsar furnished false reports to NGT, in court cases and in DULB related to
segregation/processing of waste

| have also clicked the photographs of the mentioned places and am ready to provide a copy thereof.

It is requested to constitute an enquiry into the matter.

Thanking you,

Yours faithfully,

Dr Sandeep Kumar Gupta,

House No 1722, Sector 14, Hisar-125001

Phone: 99929-31181

Email: sandeepguptahsr@gmail.com
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M Gma || Sandeep <oa413.ngt.skg@gmail.com>

Request for a vigilance inquiry into the matter of illegal payments of Rs
5,65,75,255.00 made by Municipal Corporation, Hisar to M/S IND Sanitation Solutions

Pvt Ltd for processing of legacy waste
1 message

Sandeep <0a413.ngt.skg@gmail.com> Tue, Nov 28, 2023 at 8:00 AM
To: cs@hry.nic.in, dulbhry@hry.nic.in, "cmc.hisar1" <cmc.hisar1@gmail.com>, "Deputy Commissioner, Hisar"
<dchsr@hry.nic.in>, dulbhry@gmail.com, hspcbms@gmail.com, hspcbho@gmail.com

Sir/Madam,

Please refer to the information received on 25.11.2023 from Municipal Corporation, Hisar (Please
see Page 1-2 of attached file) under RTI act, which show that an amount of Rs 5,65,75,255.00 has
been made to M/S IND Sanitation Solutions Pvt Ltd for processing of legacy waste at Dhandoor
dump. The documents show that payment has been made on the basis of Inspection/visit report
submitted by the third party Consultancy Agency namely M/S Global Tech Enviro Experts Private
Limited, Bhubaneswar and based on verification carried out by the Municipal Officials.

Now please consider the following facts:

The report submitted by the joint committee in compliance of the NGT orders in the matter of Dr.
Sandeep Kumar Gupta versus State of Haryana (copy attached as Page 3-9) states as under:

“As per information provided by Municipal Corporation Hisar vide letter referred above, 1,30,000
MT legacy waste processing has been done and for assessment of remaining legacy waste work
has been issued to IIT Roorkee. But at the site, it is observed that a large quantity of legacy and
fresh un-segregated solid waste is found dumped unscientifically. No proper record regarding
disposal/ utilization of processed legacy waste is provided by Municipal Corporation, Hisar”’

Now please refer to the email dated 02 October 2023 (copy attached as Page 10) sent to the
various officials including Commissioner, Municipal Corporation, Hisar, wherein | had informed that
at all the places at or points near to the below mentioned locations (the coordinates of google map
were provided), the legacy waste amounting to lakhs of tonnes has been dumped
without segregation/processing.

29.196988, 75.661094
29.197052, 75.661036
29.19985, 75.689088
29.20044, 75.688376
29.200467,75.688284
29.200447, 75.688405
29.200726,75.688854
29.252992, 75.667216
29.208381, 75.66695
29.208377, 75.66694



29.252992, 75.667216 7 9

29.245104, 75.663317

| had mentioned clearly in the email that in reality, there was no processing of legacy waste and
the agency to which the tender has been given by the Municipal Corporation, Hisar has falsely
claimed processing of this waste. | had specifically mentioned that in the past also, the Municipal
Corporation, Hisar furnished false reports to NGT, in court cases and in DULB related to
segregation/processing of waste. | had mentioned that | had clicked the photographs of the
mentioned places and was ready to provide a copy thereof.

| understand that the Commissioner, Municipal Corporation, Hisar has not taken any credible
action on the email dated 02 October 2023.

It is now proven that the payment of an amount of Rs 5,65,75,255.00 has been made illegally
to M/S IND Sanitation Solutions Pvt Ltd for processing of legacy waste at Dhandoor dump based
on false Inspection/visit report submitted by the third party Consultancy Agency namely M/S Global
Tech Enviro Experts Private Limited, Bhubaneswar and based on false verification carried out by
the Municipal Officials.

The involvement of the officials of the Municipal Corporation, Hisar in the scam is proven from the
fact that against the RTI application dated 20.02.2023, the information was supplied on
08.08.2023, wherein it was informed against point 3 that the work was under progress and
information about payment made to the agency was not supplied despite the payments having
been made in April 2023. The copy of the RTI application dated 20.02.2023 and letter dated
08.08.2023 are attached as Page 11-12.

In view of the above, it is requested to issue orders for registration of an FIR and constitute a
vigilance enquiry into the matter of illegal payments made to the firm and in the matter of inaction
on complaint dated 02.10.2023.

Thanking you,
Yours faithfully,

Dr Sandeep Kumar Gupta,
House No 1722, Sector 14, Hisar-125001
Phone: 99929-31181

-D legacy waste payments.pdf
5870K
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1. All the District Municipal Commissioners in thE St-atfhe Stat‘:; of Haryana.

2. All the Commissioners of Municipal Cﬂﬁpﬂrat'U”S i”". | Cgunci'SfCDmmittEES In

3. All the Executive Officers and Secrcltaries of Municip

the Stale of Haryana.

03[ 2025
Memo Nu:::EE~IWDULB£2{123f|65L1 Dated: ?'11

e quar
Subject:- Regarding submission of quarterly repnrtf :;:; r:u 636 e RO18
January-2023 to March 2023 in the matter o >

-2016,
regarding Compliance of Solid Waste Management Rules
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On the subject cited above. |

Z: k5 submi]tted that the submission of January to March 2023 quarter report In
the matter of OA No. 606 of 2018 for compliance of Solid Wast_e Management
Rules-2016 is required to be submitted for onward submission 1o Central
Pollution Control Board.

3. Therefore, I have been directed by the competent authority to request you to
submit the quarterly report January 2023 to March 2023 in the enclosed format
at the earliest (signed copy as well excel file).

DA:- As above

Executive BRgineer-IV
For, Director Genera, Urban Local Bodies,
Haryana, Panchkula.

%, e

1. PA to W/DGULB
2. PA to W/CE
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January to March Quarterely report OA No. 606 of 2018
MC Hisar
District
Name of ULB MC Hisar
Nodal Officer Name &k Sunil Kumas
Nodal Officer Contact No 9416891069
1 |Total Wards 20
73705
. Total House lolds 3
3 Total Waste Generated TPD 180
Management of Door to Door Collection and Transportation is
done by: -
Tick the Correct and Provide the Details as required:- |
Management of Door to Door Collection and Transponation 1s done Management of Door to Door Collection a_md
4 |by:- By |Transportation is done by MCH Hisar & Private
the ULIB By the Contractor
Private Contractor (If Yes, Pleasc give details on the following)
M/S Ding Manpower and Secunty Service Pyvi
4.1  |Name of the Contractor {1d
4.2 | Time Period of the Contract 01042023 to 31/03.2024
Management of Waste processing is done by:
5 Tick the ('urri.jl:l_:md Provide "'f Details -m r.l:ql.lil‘!:‘d:- Management of Waste processing is donc by
Management of Waste processing is done by: By the ULB MCH Hisar
By the Private Contractor (If Yes. Please details on the following)
5.1 |[Name of the Contractor NA
5.2  |Time Period of the Contract NA
0 Door to Deor Collection of solid waste
Total No. of household covered under Door to Door Collection of 13705
ol solid waste
Total No. of wards covered under Door to Door Collection of solid 20
& wasle
6.3 |%nge of door to door collection of solid waste achieved 100
6.4 |Gap to achieve 100% Door to Door collection 100
s If there is gap, then Timeline to achieve 100% Door to Door Already Achicved
h collection
The MC Hisar maintains proper records of vehicles
) . : and manpower deputed for door to door collection in
6.6 Startegies to achieve 100% Door to Door collection residential and commercial area. SufTiciemt number
of vehicles has been ensured
7 |Source Segregation of solid waste
71 Total No. of household covered under source segregation of solid 23705
. wasle
72 Total No. of wards covered under source segregation of solid 20
' wasie

(¥ Scanned with OKEN Scanner
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73 |%age of source segregation of solid waste achieved l 20
!
74  |Gap to achieve 100% Segregation 10
7.5 |If there is gap, then Timeline to achieve 100% Segregation Already Achieved
Compartmentahizatin ot vehicles has been done
7.6 |Strategies to achieve 100%Segregation for wet and dn waste and Awareness Campaign
through dittorent channgl
7.7 |Tick the Correct and Provide the details as required:
I Madhuban Park
* Near Mahatma Gandin Park
« Segregated waste is taken to the processing site for further 1 osector T4 Comumamiy ¢enter
processing (Kindly mention the name of site w here waste is being 4 Krantr man Park
Pﬂlt‘tiﬂtd} ;" I‘Il.'lli"H"E_ I]-'L".I"-j
6 Satrod
7. Auto Markct
* Solid waste is dumped at the dumpsite after segregation
(Kindly mention the address of the site where the waste 1s being | Opp Dhandoor s lage Sirsa Road
dumped.)
8  |Litter Bins
8.1 |Tick the correct and Provide the Details as required
8.1.1 |* Residential areais Bin- Free Yes
» Town/ City, which is in the process of becoming Bin-Free (1T Yes,
8.1.2 |Kkindly mention the timeline Alrcady Bin I'rec
when it will become bin-free)
8.1.3 Whether Litter Bins still exist in residential area 0
No. of Litter Bins required in Commercial areas and public
8.2 |(places 105
No. of Litter Bins installed in Commercial areas and pubhc
places 103
8.3
Mechanism adopted to ensure segregation of solid waste at « Compartmentalization with colour
litter Bins sites in commercial areas and public places and its scheme has been done by MC Hisar for
further transportation in the segregated form wet & dry waste.
9 |Transfer Stations (means a stationed compartmentalized vehicle)
0.1 Please Mention If stationed compartmentalized vehicle 1o act as
' transfler station is required within the ULB. (Y es/No) No
Whether any such station is present within ULB (Y es/No)
9.2 : N
0
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93 No. of stationed compartmentalized vehicles acting as transfer VA
stations
10 |Separate Transportation
0.1 No. of vehicles required for the collection and transportation of 146
"~ |solid waste.
0.2 “o. of vehicles available with the | LB for collection and 144
" |transportation of solid waste. *'
% of vehicles available with the ULB for collection and 100
transportation of solid » aste.
3
Gap. if any NOGAL
If there is gap, then Timeline to achieve the gap. NA
10.3  |No. of compartmentalized vehicles. 146
: . M)
% of compartmentalized vehicles I
Gap to achieve 100% compartmentalized vehicles. ~o Gap
If there is gap, then Timeline to achieve 100% compartmentalized No Gap
vehicles.
4 No. of vehicles with GPS for the collection and transportation of | 136
(LIX :
solid waste.
% of vehicles with GPS for the collection and transportation of 100
solid waste.
Gaps to achieve 100% yehicles with GPS for the collechion and | 1030)
transportation of solid waste.
If there is gap, then Timeline to achieve 100% vehicles with GIPS No Gap
for the collection and transportation of solid waste.
11 |Public Sweeping . . | =
1.1 Residential Area: How Many times sweeping is done in residential Once a diny
" |area per day within the ULB
Commercial Area: Sweeping (twice in daytime). Kindly mention,
s if night sweeping is done in commercial area.
Twice in a day ime Night sweeping 1s done in
: - T commercial areas and Public places
Public Places: Sweeping (twice in daytime). Kindly mention, if
i night sweeping is done in Public Places.
12 |Solid Waste Processing
12.1 |Total amount of solid waste generated within the LB 180
122 |Quantity of wet waste generated (in TPD) 90 TPD
12.3  |Quantity of dry waste generated (in TPD) 90 TPD
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2.4 Whether Processing of dry waste is done or not. (I Yes,
mechanism adopted for the same) Yes
12.4.1 |Quantity of dry Waste processed (in TPD) 65 IPD
12.4.2 |% of Quantity of dry Waste processed 72
12.4.3 |% of Gap in processing of Dry Waste. 28
124.4 If there is a Gap, then Timelines to achieve 100% Processing of 31.08.2023
dry waste
Dry waste collected by waste picker is being
12.4.5 Strategies to achieve 100% dry waste processing : sent to reeyeler
12.5 |Construction of MRFs 1
12.5.1 |Number of MRFs required in MC. 10
1252 |How many MRFs are available within the ULB 7
12.5.3 Gap , if any 3
12.5.4 |If there a Gap, then timelines to achieve the Gap 31.08.2023
12.5.5 |Capacity of available MRFs 65 TPD
12.6 |Quantity of wet Waste processed (in TPD) 30
12.6.1 |% of Quantity of wet W aste processed 33
12.6.2 |Gap in processing of Wet waste, 67
12.63 If there is a Gap, then Timeline to achieve 100% Processing of wet 21.08 2023
waste
; . ; Installed wet processimg unit at ward level
12.6.4 Strategies to achieve 100% wet waste processing :
(composting plants)
Number of compost pits required for processing of total }
wet waste of ULB 300

A“‘”
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single use plastic items by the shops/ imndiv iduals

1265 Number of compost pits provided for processing of wet 18]
waste b
!
Tim:ﬁntﬁ fﬂl’ {‘ﬂni[m(ﬁﬂ" ﬂ-'r rtm!i“"‘g ¢om mq' p".‘ I Al (8 :”:J
12.6.6 |Kindlyz mention any other mode for treatment of wet » aste Tree Guard Composting
|
12.7 Quantity of total solid w aste processed (dry » aste processing o3 TPD)
+ wel naste processing) (in TPD)

12.7.1 |% of total waste processed. §2%

13 |C&D Waste

13.1  |Quantity of C&D waste generated (in TPD) TTPD

13.2 Whether separate site for storage of C&D waste has httn_ Yes Satrod Plant

: identified or not. (If Yes, Kindly Mention the details of the site)
13.3  |If the storage site is identified, please confirm af 1t is notified Notifred
Whether processing of C&D waste s done or not (1T Y es. | Work in Progress to engage Agencey tor
pol mechanism adopted for the same) Processing
13.5 |Details of machinery installed for Processing of € & D) waste
Kindly explain end use of recycled products generated from € & N A
e D processing plant
14 |Plastic waste and other solid waste Challans r
14.1 |No. of recyclers registered
14.2  [No. of Challans issued (during the last three months) L
No. of Challans issued for selling/use of Plastic carry bags or .
14.2.1 2.

14.2.1.1 |Amount of fine (in Rs.) imposed on the violators 3500
14.2.1.2 |Amount of fine (in Rs.) collected from the violators 0
14.2.2 |No. of Challans issued for littering of plastic waste ()
14.2.2.1 |Amount of fine (in Rs.) imposed on the violators 0
14.2.2.2 |Amount of fine (in Rs.) collected from the violators 0

26
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14.2.3 |No. of Challans issued for burming of plastic w aste 0
14.2.3.1 |Amount of fine (in Rs.) imposed on the violators 0
14.2.3.2 |Amount of fine (in Rs.) collected from the violators 0

14.2.4 |No. of Challans issued for littering of other solid w aste 0
14.2.4.1 | Amount of fine (in Rs.) imposed on the violators ”
14.2.4.2 |Amount of fine (in Rs.) collected from the violators 0

14.2.5 |No. of Challans issued for burning of other solid waste v

. : :
14.2.5.1 |Amount of fine (in Rs.) imposed on the violators |
i
14.2.5.2 | Amount of fine (in Rs.) collected from the violators
Total Amount of fine collected (inRs.) for selling/use of plastic
carry bags or single use plastic items by the shops/ individuals, o
14.2.6 |burning of plastic waste. littering of plastic waste, burmng of L8
other solid waste and littering of other solid waste(during the last
three months)
Bulk Waste Generators (BWGs) identification and processing of
- ’
: solid waste
ral BWG - 63
Total No. of BWGs Identified ) ir 3
151 |a. With 100 Kg and above solid waste diy : ,n
b. with _‘!“H:._ltu “'Ilkg sl id wosto/das - . e B .. .-
15.2  |Quantity of solid waste gsenerated by the identified BW G (in —
s | | l'J
TPrD)
15.3 |Total No. of BWGs processing wasle within their premises 5
15.4 |Total No. of BWGs processing waste outside their premises 0
15.4.1 |% of BWGs processing waste within or outside their premises 8
Gap in 100% processing of waste by BWGs within or outside their -
5.4. .
B premises
(f there is a Gap, then timeline to nr_hiu't !ﬂuufu pTuEEE:.ing done 31 08 2023
1543 by BWGs within or outside their premises
Recovery and fine/penalty mechanisms on those BWGs who are
15.5 not processing the waste either within their premises or outside Notice has been issued to them.
their premises
156 |Amount of fine/penalty recovered (in Rs.)
0

G Scanned with OKEN Scanner



ﬁ_iSS

o Kindly confirm whether BWGs have signed an agreement with
187 ULB (MCQ) for delivering of dry waste to MC with suitable user o
i fh.l‘gtﬁ.
i Preventing solid waste from entering into water bodies
16.1 Detailed Information of Mechanism Adopted (wire-mesh. etc.) Wire- mesh . Gully Traps
Drains/ nallahs within Municipal limits (Responsibility of
16.2 Municipalits/ MC) 9
16.2.1 | @me of drains/nallahs where steps have been completed to heen Attached )
prevent entering of solid waste \nesure | (the hist has been.
Name of drains/nallahs w here steps have not been completed to
prevent entering of solid waste ik
16.2.2
|
16.3 Drains/nallahs outside Municipal limits (Responsibility of Rural | NA
' development & Panchayat department) |
16.3.1 Name of drains/nallahs w here steps have been completed to NA
- prevent entering of solid waste
16.3.2 Name of drains/nallahs w here steps have not been completed to NA
| [ g y
prevent entering of solid waste
17 |User Fees
Whether User Fee has been notified or not. (11 ¥ es. kindls provide |
' | ' ifred
17.1 the Notification) | Notifie
| |
: | 73705
17.2  [No. of households where User Fee has been prescribed .
13 No. of Wards where User Fee has been prescribed | 20
7. S
How much recosery is done and what are the adopted o <1400/ (Avg Per month)
7.4 , |
! mechamsms
1y |Garbage Vuluerable Points (GVPs)
26
18.1  |No. of GVPs ldentified - =%
No. of GVI's remored [ERETIRROT )| (19 =
vlens [ake " ‘rt th vacated |‘.ll;1~..;,-. after remosing -
18.2 b}LF: !‘-dkk“ & L:m:;:":hl werounds, parks. gardens e it After eliminating of garbage vulnerable
: ; Jde ™, wd Bl - L .
LNII'T"“-:“M"” - | po:nt (GVPs) we converted these to wall
sctul usages | .
- ) \ painting & parks
: - already removed
183 |Timelines to remone the pending GV P's
Notification of Bye Laws
19
' Yes Notfied
Kindly Confirm whether Bye Laws have been Notified or Mot "
19.1
i
50 |Citizen Grievance Redressal
i 60)
20.1 [No. of complaints registered (in one month) ~
No. of complaints redressed
- - [ . Resolved
' solve
Action taken, if complaints are nof redressed csolve
20.3
21 |Monitoring mechanism __ : =
‘hether MIS Portal is updated monthly or not . 1
T hﬂM th-wise target is being achieved By Optimum uscs of Available Resources and
e ' adopt different medium o achieve target
21.2
.- on, | ism is being followed 0
Kindly Mention, if any other Mechanism is being followe
22  |Legacy waste treatment

i
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| r.-r-— ; Location and arca under legacy waste dump snt
3 L

Front of Village Dhandoor

Quantity of legucy waste dumped at the dumpsite (M 1)

22.1

130000 M1

Status o' b
| oundany wall and gree
reen belr ; _
dump sIle ¥ wlt around the lepacy waste

( ompleted

Treatment of legacy waste

a) Steps taken for e '
. catment of legacy waste and ¢

1 2 \ l: - v L
e d complenon date

31.082023

h] Hl:.:rn tuken tor Ly 4
i reatment of leachate and final al off
treated leachate S Nl i
Quantity of by-products recovered during treatment of legacy 1,10,000
waste (MT).
a) Soil enriched materal 38,500
2.3 |b) RDF recovered 16,500
¢) C&D material recovered 2200
d) Inert material produced 33,000
23 I[nformation Education & Communication activities (IEC) for
awareness of the public
No. of awareness activities for segregation of solid waste and
storage of segregated solid waste at source in different bins, home
composting, biogis generation, hand over segregated waste (o
waste pickers, payment of user fee etc. and number of participants
23.1 participated in these awareness activities and 40
workshops/trainings. Kindly pros ide details of such activities
conducted during the last three months,
24 |On-site composting of horticulture waste in Parks & Institutions
241 |NoO- of parks within Municipal limits 330
24.1.1 |No. of compost pits | equired in Parks. 250
24.1.2 No. of compost pits provided in the parks 300
24.1.3 _ Gap, if any 50
Timelines to complete 100% parks with compost pits or any other
24.1.4 mode of treatment of wet wasle. 31.08.2023
No. of Institutes in the city
24.2 30
No. of institutes doing on site composting
24.2.1 27
Timelines to compiete 100% institutes with compost pits or any
24.2.2 other mode of treatment of wel waste 31.08.2023

(3 scanned with OKEN Scanner

2 (



90

OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon’ble National Green Tribunal in OA

No0.916/2018 (earlier OA No.101 of 2014) OA No.606 of 2018
(Official Address: Tower No.5, 4t Floor, Forest Complex,
Sector 68, SAS Nagar) Tel. No. 0172-2298091
Email: cecswm606@gmail.com

To

The Registrar,

Hon'ble National Green Tribunal,
Faridkot House, Copernicus Marg,
Near India Gate,

New Delhi- 110001

No.CMC/2021/ 132 &
Dated28.06.2021

Subject: 7" Report of the Monitoring Committee constituted by the

Hon’ble National Green Tribunal in OA No. 606 of 2018 in
the matter of compliance of the Municipal Solid Waste
Management Rules, 2016 in the State of Haryana and U.T.
Chandigarh.

It is submitted that the Hon’ble National Green Tribunal in OA no. 606 of 2018 in the matter

of compliance of Municipal Solid Waste Management Rules, 2016 has considered the data w.r.t

management of solid waste of various States on 10.1.2020 and issued the directions as per

para 36, which is reproduced as under:

Para 36:

In view of the fact that most of the statutory timelines have expired and directions of the
Honble Supreme Court and this Tribunal to comply with Solid Waste Management Rules,
2016 remain unexecuted, compensation scale is hereby laid down for continued failure
after 31.03.2020. The compliance of the Rules requires taking of several steps mentioned
in Rule 22 from Serial No. 1 to 10 (mentioned in para 12 above). Any such continued
failure will result in liability of every Local Body to pay compensation at the rate of Rs. 10
lakh per month per Local Body for population of above 10 lakhs, Rs. 5 lakh per month per
Local Body for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per
other Local Body from 01.04.2020 till compliance. If the Local Bodies are unable to bear
financial burden, the liability will be of the State Governments with liberty to take remedial
action against the erring Local Bodies. Apart from compensation, adverse entries must be
made in the ACRs of the CEO of the said Local Bodies and other senior functionaries in
Department of Urban Development etc. who are responsible for compliance of order of
this Tribunal.

Legacy waste remediation was to ‘commence’ from 01.11.2019 in terms of order of this
Tribunal dated 17.07.2019 in O.A. No. 519/2019 para 2853 even though statutory timeline
for ‘completing’ the said step is till 07.04.2021 (as per serial no. 11 in Rule 22), which
direction remains unexecuted at most of the places. Continued failure of every Local Body
on the subject of commencing the work of legacy waste sites remediation from
01.04.2020 till compliance will result in liability to pay compensation at the rate of Rs. 10
lakh per month per Local Body for population of above 10 lakhs, Rs. 5 lakh per month per

30
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Local Body for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per
other Local Body. If the Local Bodles are unable to bear financial burden, the liability will
be of the State Governments with liberty to take remedial action against the erring Local
Bodlies. Apart from compensation, adverse entries must be made in the ACRs of the CEO
of the said Local Bodies and other senior functionaries in Department of Urban
Development etc. who are responsible for compliance of order of this Tribunal.

c.  Further, with regard to thematic areas listed above in para 20, steps be ensured by the
Chief Secretaries in terms of directions of this Tribunal especially w.r.t. plastic waste, bio-
mediical waste, construction and demolition waste which are linked with solid waste
treatment and disposal. Action may also be ensured by the Chief Secretaries of the
States/UTs with respect to remaining thematic areas viz. hazardous waste, e-waste,
polluted industrial clusters, reuse of treated water, performance of CETPs/ETPs,
groundwater extraction, '_c,v'roundwater recharge, restoration of water bodies, noise
pollution and illegal sand mining.

d. The compensation regime already laid down for failure of the Local Bodies and/or
Department of Irrigation and Public Health/Incharge Department to take action for
treatment of sewage in terms of observations in para 31 above will result in liability to pay
compensation as already noted above.

e. Compensation in above terms may be deposited with the CPCB for being spent on
restoration of environment which may be ensured by the Chief Secretaries’ of the
States/UTs.

f.  An ‘Environment Monitoring Cell’ may be set up in the office of Chief Secretaries of all the
States/UTs within one month from today, if not already done for coordination and
compliance of above directions which will be the responsibility of the Chief Secretaries of
the States/UTs.

g.  Compliance reports in respect of significant environmental issues may be furnished in
terms of order dated 07.01.2020 quarterly with a copy to CPCB.

Therefore, in compliance to the orders dated 10.1.2020 as mentioned at para 36, the
Monitoring Committee submits its 7" report, which is enclosed herewith for kind

consideration by the Hon'ble Tribunal.

It is further submitted that the above said report is also being sent through email at

Jjudicial-ngt@gov.in.

DA/As above
tooRG

( Justice Pritam Pal )
Former Judge,
Punjab & Haryana High Court
Chairman
Monitoring Committee
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Endst No. CMC/2021/ (329 Dated :2306.2021
A copy of the above is forwarded to the Director, Urban Local Bodies, Bays No. 11-14,
Sector 4, Panchkula for information and necessary action.

DA/as above
e
(Dr. Babu Ram)* ¢
Technical Expert,

Monitoring Committee

Endst No. CMC/2021/1330 Dated :2306.2021
A copy of the above is forwarded to the Member Secretary, Haryana State Pollution
Control Board, Panchkula for information and necessary action.

DA/as above
(Dr. Eabu |§')‘ Hoxn

Technical Expert,
Monitoring Committee

Endst No. CMC/2021/ 133\ Dated :23.06.2021
A copy of the above is forwarded to the Commissioner, Municipal Corporation,
Chandigarh for information and necessary action.

DA/as above
(Dr. B}u Ram ?""‘""

Technical Expert,
Monitoring Committee

Endst No. CMC/2021/£#832- Dated :23.06.2021
A copy of the above is forwarded to the Member Secretary, Chandigarh Pollution
Control Committee, Chandigarh for information and necessary action.

DA/as above
(Dr. BaEﬁ‘I‘l‘;m)"?-fmu

Technical Expert,
Monitoring Committee
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After detailed discussion on the issue, it was directed as under:

i) All the MCs shall construct required no. of compost pits in the parks by
30.03.2021.

i) All the institutes shall provide composting system in their premises to
manage horticulture waste of the institutes by 31.03.2021.

Hisar Division

04 Districts namely Hisar, Sirsa, Jind and Fatehabad are under the jurisdiction of Hisar

Division. The following Municipal Councils falls under these Districts:

i) Hisar: Uklana Mandi, Hansi, Hisar, Narnaud, Barwala, Sasai and Bass.
i) Fatehabad: Bhuna, Fatehabad, Jakhal Mandi, Ratia and Tohana.
iii) Jind: Jind, Narwana, Uchana, Julana, Safidon.

iv) Sirsa: Mandi Dabwali, Kalanwali, Ellenabad, Sirsa and Rania.

Door to Door collection of solid waste.

The data indicate that Municipal Councils namely Uklana Mandi, Hansi, Hisar, Narnaud,
Barwala,Sisai, Bass, Bhuna, Fatehabad, Jakhal Mandi, Ratia, Tohana, Jind, Narwana,
Uchana, Julana, Safidon, Dabwali, Kalanwali, Ellenabad, Sirsa and Rania have achieved
100%, 100%, 100%, 100%, 100%, 23%, 33%, 100%, 100%, 30%, 40%, 100%,
100%, 100%, 100%, 100%, 100%, 100%, 100%, 100%, 100% target with regard to

door to door collection of solid waste.

After detailed discussion, it is directed that MCs namely Bass, Bhuna, Ratia,
Tohana shall also achieve 100% door to door collection of solid waste by
31.03.2021.

Source segregation of solid waste

As per the data, Municipal Councils namely Uklana Mandi, Hansi, Hisar, Narnaud,
Barwala, Sisai, Bass, Bhuna, Fatehabad, Jakhal Mandi, Ratia, Tohana, Jind, Narwana,
Uchana, Julana, Safidon, Dabwali, Kalanwali, Ellenabad, Sirsa and Rania have achieved
51%, 100%, 100%, 25%, 60%, 25%, 0%, 10%, 50%, 16%, 10%, 10%, 84%, 17%,
51%, 69%, 60%, 100%, 100%, 100%, 100% and 100%, respectively, source

segregation of solid waste.

The Chairman of the monitoring committee took a serious view regarding
very poor progress w.r.t. source segregation of solid waste by some of the
MCs and directed that all the MCs shall achieve 100% source segregation of
solid waste by 31.03.2021 as committed by the MCs.

Provisions of vehicles for collection and transportation of solid waste

The data depicts that Municipal Councils namely Uklana Mandi, Hansi, Hisar, Narnaud,
Barwala, Sisai, Bass, Bhuna, Fatehabad, Jakhal Mandi, Ratia, Tohana, Jind, Narwana,
Uchana, Julana, Safidon, Dabwali, Kalanwali, Ellenabad, Sirsa and Raniahave provided 2,
27,85, 8,7,1,8, 30, 13, 10, 30, 6, 43, 10, 3, 2, 7, 23, 2, 8, 46 and 3 respectively,

vehicles against the required no. vehicle for collection and transportation by these MCs

10
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as 2, 40, 95, 8, 7, 8, 13, 8, 30, 13, 10, 30, 10, 95, 31, 86, 7, No data,No data, no data,
No data, respectively.

The Monitoring Committee noted the data and observed that in the case of
some of the MCs, there is large gap between the vehicles available with MCs
as compared the no. of vehicles required for collection and transportation of
solid waste and the Monitoring Committee directed that all the MCs may
provide adequate number of GPS enabled compartmentalized vehicles for

collection and transportation of solid waste by 31.03.2021.

Treatment of wet waste.

With regard to treatment of wet waste generated by the MCs as mentioned in the data,
it has been reported that MC namely Uklana Mandi, Hansi, Hisar, Narnaud, Barwala,
Sisai, Bass, Bhuna, Fatehabad, Jakhal Mandi, Ratia, Tohana, Jind, Narwana, Uchana,
Julana, Safidon, Dabwali, Kalanwali, Ellenabad, Sirsa and Raniagenerate wet waste as 4,
25,90, 4, 7,4, 4,819, 19, 3.15,9.6, 17,46, 12.5, 3.25, 3.5, 7.5, 14, 3.8, 11, 36, and 6
TPD, respectively. For the treatment of wet waste by these MCs, compost pits have
been provided as 15, 0, 171, 0, 6, 0, 0, 0, 26, 0, 0, 0, 67, 20, 5, 80, 20, 16, 15, 34, 13
respectively, against the required no of compost pits to be provided by these MCs as 45,
75, 300, 50, 45, 30, 10, 15, 26, 30, 20, 26, 382, 100, 50, 80, 30 16, 15, 34, 13,
respectively.

The Chairman of the Monitoring Committee took a serious view for providing
very less number of compost pits for the management of wet waste by most
of the MCs against the required number of compost pits to be provided by the
MCs. It was directed that all these MCs shall provide adequate number of
compost pits to process wet waste by 31.03.2021as committed by the MCs.

Management of dry waste and Material Recovery Facilities (MRFs).

As per the data supplied by the Municipal Councils namely Uklana Mandi, Hansi, Hisar,
Narnaud, Barwala, Sisai, Bass, Bhuna, Fatehabad, Jakhal Mandi, Ratia, Tohana, Jind,
Narwana, Uchana, Julana, Safidon, Dabwali, Kalanwali, Ellenabad, Sirsa and Rania
generate dry waste as 4, 13,72, 3. 6, 4, 3, 5.45, 12.38, 2.1, 6.4, 11.31,45.5, 12.5, 3.25,
3.5,7.5, 14, 0.8, 7, 54, 10 TPD, respectively.

For the management of dry waste, all the MCs (Uklana Mandi, Hansi, Hisar, Narnaud,
Barwala, Sisai, Bass, Bhuna, Fatehabad, Jakhal Mandi, Ratia, Tohana, Jind, Narwana,
Uchana, Julana, Safidon, Dabwali, Kalanwali, Ellenabad, Sirsa and Rania) are required to
provide adequate number of material recovery facilities (MRFs) and most of them have

provided the same.

The Monitoring Committee directed that all the MCs, which have not provided
adequate number of MRFs, should provide the same by 31.3.2021.

11
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The supplied data indicate that MCs (Uklana Mandi, Hansi, Hisar, Narnaud, Barwala,

Management of C & D Waste

Sisai, Bass, Bhuna, Fatehabad, Jakhal Mandi, Ratia, Tohana, Jind, Narwana, Uchana,
Julana, Safidon, Dabwali, Kalanwali, Ellenabad, Sirsa and Rania) generate C & D waste
generated by them is 1, 1.5, 7, 1, 1, 0.1,1,1.2, 2, 0.2, 0.2, 1, 5, 0.5, 0.2,0.2,0.55, 3,
1,5 and1 TPD. For the storage of C & D, sites have been identified and the same have
been notified.

For the management of C & D waste, some the MCs are using such wastes for making

interlocking tiles, cement blocks or filling of low lying areas.

The Monitoring Committee noted the compliance and directed that MCs may
explore various options for management of C & D waste in an

environmentally sound management by 31.3.2021.

Issuance of challans for using plastic carry bags or single use plastic carry
bags, littering and burning of plastic waste and other solid waste.

The details regarding issuance of challans and imposition and recovery of fine from the
violators for selling/using plastic carry bags and burning and littering of solid waste by
the various MCs as mentioned in the data submitted by these MCs, were discussed and

it was directed as under.

i) All the MCs shall continue to make surprise inspections/raids on the
individuals/shops for using/selling of plastic carry bags or single use
plastic items and littering and burning of plastic and other solid waste
and the violators may be issued challans and fine of suitable amount
may be imposed on the violators.

i) All the MCs shall earmark dedicated storage shed/room for the
collection of plastic waste recovered during confiscation, treatment of

legacy waste or source segregation of solid waste.

Bulk Waste Generators (BWGs) identification and processing of solid waste.

As per the data, 4, 12, 63, 4,4, 4, 1,4, 1,2, 2,1, 1, 29, 15, 2, 3, 15, 0, 0, 1, O bulk
waste generators have been identified respectively by the MCs namely Uklana Mandi,
Hansi, Hisar, Narnaud, Barwala, Sisai, Bass, Bhuna, Fatehabad, Jakhal Mandi, Ratia,
Tohana, Jind, Narwana, Uchana, Julana, Safidon, Dabwali, Kalanwali, Ellenabad, Sirsa

and Rania

The data presented before the Monitoring Committee indicate that the MCs namely
Uklana Mandi, Hansi, Hisar, Narnaud, Barwala, Sisai, Bass, Mandi Dabwali, Kalanwali,
Ellenabad, Sirsa, Rania, Jind, Narwana, Uchana, Julana, Safidon, Bhuna, Fatehabad,
Jakhal Mandi, Ratia and Tohanaprocess wet waste as 0%, 33%, 0%, 7%, 25%, 0%,
9% %, 100%, 100%,100%, 100%, 100%, 100%, 100%,100%, 100%, 100%, 0%, 0%,
0%.0% and 0%, respectively. For processing of dry waste by the bulk waste generators,
it has been mentioned in the data that most of the MCs have not made agreement with

the concerned MCs for lifting of dry waste and its disposal in an environmentally sound

12
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manner. Therefore, the Monitoring Committee has observed that bulk waste
generators in most of the MCs are not processing wet waste on their own in
their premises or outside except few BWGs and almost no agreement by the
BWGs with the concerned MCs for management of dry waste has been made
and directed as under:

i) All the MCs shall issue directions to the BWGs falling in their area to
provide wet processing facilities/compost pits in their premises to
process their wet waste by 31.3.2021.

i) For processing of dry waste, these BWGs may be directed to make
agreement with the concerned MCs to lift and transport the solid waste
to the solid waste processing facility in a scientific manner with

suitable user fee to be paid to the concerned MCs.

Preventing solid waste from entering into water bodies.

The perusal of the data indicates that almost all the MCs have identified drains/nallahs
passing through their MC limits but some of the MCs have not taken steps to prevent

entry of solid waste into drains/ nallahs.

After detailed deliberation on the data, the Chairman of the Monitoring
Committee as under.

i) All the MCs shall make adequate arrangements to provide mechanisms to
prevent entry of solid waste into drains/nallahs and also clean the
drains/nallahs passing through their jurisdiction by 31.3.2021

ii) The department of Rural Development & Panchayats shall also clean the
drains/nallahs outside MC limits within 1 month and ensure that no solid

waste is lying dumped along or inside the drains/nallahs.
Garbage vulnerable points identification and removal.
It has been reported as under.

MCs namely Uklana Mandi, Hansi, Hisar, Narnaud, Barwala, Sisai and Bass have
identified 3, 12, 26, 1, 3, 2 and 5 GVPs , out of which 3, 8, 26, 1, 3, 0 and 2 GVPs have
been removed.

MCs Bhuna, Fatehabad, Jakhal Mandi, Ratia, Tohana have identified 6, 20, 20, 4 and 16
GVPs and all these GVPs have been removed.

MCs namely Jind, Narwana, Uchana, Julanaand Safidon have identified 7, 10, 1, 4, and 6
GVPs and 7, 8, 1, 4, and 6 GVPs have been removed.

MCs namely Dabwali, Kalanwali, Ellenabad, Sirsa and Rania have submitted that no
GVPs exist within MCs limits.

After deliberation on the issue, it was directed as under.

MCs which have not removed all the GVPs may remove the same by

28.2.2021 and the recovered sites after removal of GVPs may be converted

i3

36




11;

12.

97

into sitting places, playing grounds, Parks, gardens or any other useful
usages by 31.3.2021

Legacy waste treatment.
In the data, it has been mentioned as under.

MCs namely Uklana Mandi, Hansi, Hisar, Narnaud, Barwala, Sisai and Bass have
quantified legacy waste as 4500, 12000, 130000, 2500. 5400, 300 and 358 MT,
respectively and status of boundary wall of the MCs has been mentioned as completed,
under process, completed, under process, completed, under process and under process,

respectively.

MCs Bhuna, Fatehabad, Jakhal Mandi, Ratia, Tohana have quantified 5000, 46000,1000,
5000, and 5000 MT of legacy waste lying dumped at legacy waste dump sites. Boundary
walls have been provided MCs Fatehbad, Ratia and Tohana.

MCs namely Jind, Narwana, Uchana, Julanaand Safidon have estimated quantity of
legacy waste as 100000, 25000, 8000. 5000 and 10000 MT, respectively. Construction of

boundary walls around the legacy waste dump sites by these MCs is under process.

MCs namely Dabwali, Kalanwali, Ellenabad, Sirsa and Rania have quantified legacy
waste as 30684, 3280, 6000, 400000, 5200 MT, respectively. Boundary walls and green
belts have been provided by MCs namely Ellenabad, Sirsa and Rania, whereas, in case of

other MCs, work is in progress.

After detailed discussion on the data, it was directed as under.

i) All the MCs shall start processing/treatment of legacy waste by
28.2.2021 and whole of the legacy waste may be bioremediated by
7.4.2021

ii) The treatment of leachate generated from the legacy waste dumping
site should be a part of the treatment of legacy waste.

iii)  All the MCs, which have not provided boundary walls and green belts
around legacy waste dump sites, shall provide the same by 31.3.2021

Information, Education and communication activities (IEC) for awareness of
the pubilic.

The Monitoring Committee has noted that all the MCs are carrying out IEC activities by
providing training programs on management of solid waste, awareness campaign
through Saksham Yuva and Sanitary staff, distribution of cloth bags and door to door

awareness regarding segregation of solid waste.
The Chairman of the Monitoring Committee has directed as under.

All the MCs shall continue to organize IEC activities w.r.t source
segregation of solid waste, home composting, ill effects of plastic carry
bags and single use plastic items and littering and burning of plastic and

other waste.
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Onsite composting of horticulture waste in parks and institutions.

In the data provided to the Monitoring Committee, it has been mentioned as under.

e 3,15,29, 1, 5, 1 and 0 parks exist in the MCs namely Uklana Mandi, Hansi, Hisar,
Narnaud, Barwala, Sisai and Bass and in these parks 10, 40 105, 2, 3, 0, and 0
compost pits are required to be provided against which 8, 0, 105, 0, 2, 0 and 0
compost pits have been provided.

e MCs Bhuna, Fatehabad, Jakhal Mandi, Ratia, Tohana have 2, 24, 1, 4 and 10 parks
and in these parks 2, 24, 1, 4 and 6 compost pits have been provided by the
respective MCs.

e MCs namely Jind, Narwana, Uchana, Julanaand Safidon have 120, 5, 1, 1, and 3
parks and in these parks 40, 3, 1, 1 and 3 compost pits have been provided by the
respective MCs.

e MCs namely Dabwali, Kalanwali, Ellenabad, Sirsa and Rania have 4. 2. 2. 30 and 2
parks and in these parks 10,6, 3, 30 and 3 compost pits have been provided by the

respective MCs.

After going through the data, the Chairman of the Monitoring Committee

directed as under.

i) All the MCs shall construct adequate number of compost pits in the parks
to process the horticulture waste by 28.2.2021.

if) All the MCs shall ask institutions to provide compost pits in their premises
by 28.2.2021.

Rohtak Division

05 Districts namely Rohtak, Sonepat, Bhiwani, Charkhi Dadri and Jhajjar are
under the jurisdiction of Rohtak Division.

The following Municipal councils (MCs) fall under these Districts.

i) District Rohtak: Meham, Kalanaur, Sampla and Rohtak.

i) District Sonepat: Gohana, Ganaur, Sonepat, Kundli and Kharkhuda
iii) District Bhiwani:  BhiwaniKhera, Bhiwani, Siwani and Loharu

iv) District Charkhi Dadri:  Charkhi Dadri

V) District Jhajjar: Beri, Bahadurgarh and Jhajjar

Door to Door collection of solid waste.
It was reported as under.

100% door to door collection of solid waste has been achieved by all the MCs namely
Meham, Kalanaur, Sampla and Rohtak of district Rohtak.

100% door to door collection of solid waste has been achieved by MCs namelyGohana,
Ganaur, Sonepat, Kharkhuda, and BawaniKhera except MC Kundli, where tendering

process has been started.
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